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alglé
(0 3daanad mmIo) olavda] @EMIgend Galo)o @naql mloom(3alyo adaenmd @SB
maud (I ODNDIOS  Gald)o g €an00OWIONG ailel @)
+ = agas. Q. 3
3
™ @ ®) &) ®) ®)
1 1/2019-20—MBOM)a}$—alGlaloem (alIBOOMEBUE— 11.56 ©aO. 6,290 563 2,51,584
(503+60)
1. 2000 gl AVl aaV. &., awlavad myes,
2. 2000 gl. @l agaV. &., awlavagd myes),
3. 1981 gl. aVl. af)aV. &., @Gl
4. gl mil. agav. 8., ©&aVMW(SE8 MPEAVOI,
SO )9
2 2/2019-20—H)BOM)a}$—alBlal0eM (alQIBOOMEEBU— 15 ©aO. 6,084 545 2,43,343
(487+58)
1 af&aUaildloam@d Galog, HeneaIgoos)s]
2. 2002 6NIOOENI} (SW@S Gqldg, BOAM)alal
3. eWIMIM@ HAUEREMTVG(S U
0IBAWM, CaldFIVEHNIS
3 3/2019—20—&ggmggﬁg@—maﬂﬂ®m (aJQIB@MEBBUE— 13.06 &al. 6,615 593 2,64,611
(529+64)
1. 1959 @osolell olocdaud, @RSqafalo0
2. 1986 ©6aIMIV GLIDAIGGLNGAIaU,
SHLNOAIS0E) S
3. 2014 Bit | eiegiol @0), #e)eaigome)s)
4. 201 Bit Il eiegicl @), ®e)peaIgoma)s
5. 2005 R1M 6NI0B;, HENOAIGI0B)S]
6. 2007 ®(aloRM] (SO @%\405”, @RYMa|I8Wo
4 4/2019-20—H)BOD)a}$—alBlalOeM (alQIGOOMEBBUE— 18.44 HaO. 5,412 485 2,16,499
(433+52)
1. 1998 ©&HWIM @g‘gog“, @R 08Wo
2. 1998 OBHWIM Gqlog, $0LIE:IAl
3. 1998 oHWNM Golog, oINS
5  5/2019-20—BOM)a}$—alGlaloem (alIGOmMEBBUE— 57.48 ©aO. 10,969 982 4,38,748
(877+105)

11986 GOOAW QRS oloGMRaUM, GaldFlWEHIS
2. 1985 GOOAW ORAS Ql0GMBaUM, GalFlWEHHIS
3. 1987 GO0 QRS Ql0GMBaUM, GalFlWEHHIS

4. 1999 OO QR IOGWaHM, Gal0SlVEHHIS
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6 6/2019-20—&BOM)a}e— 14 ®a0. 5,978 535 2,39,129
(478+57)
1. 1987 GOOAW Qs QJOGGau™, 21051 WEHNIS
2. 2006 NRM (SOGS HHOMWAIEAY %gcn? (sla,
WIMV®IMS
7 7/2019-20—al10)6AS—al@lal06m  (alAIB@mMMAno 19 ®a0. 6,950 623 2,78,000
aillom) GuUoeIeMAl)o (556+67)
1. 1954 c@MI0Al V1AW OaIoEHM oBO1W,
HIBODS]
2. 1950 @AIMC®BH VI H(AIDWESHHMB oBCIW,
H0BOBSG]
8 8/2019-20—all0)ERS—aldlaloem allom) CUdaIEM 28.7 ®a0. 12,025 1,077 4,81,000
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11980 aLOABWE3 VIl EROaT, @RYMBHITIOAS]
2. 1982 aLOMBW®3 MVl qROd’, @M EHITIOS]
3. 1980-81 LOMAW@S aVIA qRoad’, @M LTINS
4. 1982 qLOMALEE OIRMEOHM, MI2flAIWE3
5. 1983 aLOMBW®3 VI qRoad’, MOaflaiLEd
6. 1985 qLOMBWE MVl qROAG’, @M EHOTIOS]
7. 1985 auadWw@d @l quoad’, Moajlaiw@d
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(456+55)
12006 Ul o)V, & We9oellaigay (oaglay,
®alglms]
2. 1999 001 Olavda] VWOBWM, QAUSEODEBBIMO
3. 1977 ©0alMa Olavda] »OBWS, QISETMEBBIMo
4. 1981 qLOMAW®3 AV qROaT, BRMENOTIO|S]
10 10/2019-20—al10)EAS—aI@12106M  (AIQIGADMEIBUB 4 ®a0. 4,238 380 1,69,500
(339+41)
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COBH (SOOI Ql0GMWaUMD GOMD)So enilg-2,

0818 HOVWem|
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(443+53)
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QISE0OME3BOMO

1999 ©&WIM olaruda] VOBWM, AUSETMEBBOMo

1984 ©9aIMaV Olauda] VIRWM @RAZ
clatollmmas (s®d cs%o_sj, QISEOMEBBIMO

1983 ©)090e/aIQM @MW OeaINTS
GlatoallmBay (SW©3 @%\J)o_sj, 019953,
&M &ha 0Bl

@)S)O@ allaieaEBw HWalygl Gandoqy @emavudeaQd dlavda] U 8oanlmiled mleamo  @RAVIYMW’  Eanooqy

Sedavdcalgd, olavuda] ®)emlg $BO®)af} ¢, o110)6asS 80a0TaV) & Sl MO (alanyo®] clalav 6B g1c3
21} 20N D®IEN.

3302100 GaN00OMIMB8 @RCaldH VIS 0189)0N @AM ®1O ®1W)o VA WAIjo—1-8-2019 ©a]W &
1 @6ml QIeo.

B3IV TUlG:G@lEH)N @RAITVIM ®IVGIW)o TVAWARC—1-8-2019, 3.00 Q6] AIOO.
BAARIDAVY®HUd @)0HNAN ®IV@IW)o TVAWANo—1-8-2019, 3.30 Q6.
al®oo B3RS ®1@IdU8—5-8-2019, 8-8-2019.

0200w (Uloand @@ M@ad 30 dlaInesimae 6ROl o)dOIWOBHIVICleesMo. B)S0O® 31-3-2020 QOO
@RQB>)QaleMldglo MIBQYaslGHNER@O6T.

B3RV} MSOMAN TLNLI—6WaILS] Gano0qY @&eBaLAEaIgA, Olavda] TVDO OO JILRIWo.

alenNInLM U

2.8, (ag)oa)av.) mmId 26/2017/0@)0.6&(\1)%3.&@)(0‘3.(11)1 @O 20-5-2017 QUBOSNISHEA BB f)QI0 QASAITVOBHSB)0 DD
B@CLIMIIM)0  ENIOWEBR06M).

33eaa’ Ganooal)o (9OH20Qo ealgoonm®el) g allaallalemssio M® 82an1avlad MIan)o (alalIdC]
Glairueesglcd 2IElen)M@osm. BACLIMS Gand0OWIOd aflel aleMAEWI, GRUDTVIBI:Y® /OeHAUBAS 6NI0B:)BS13
mlam)o WISl GanooqY HEMAVBEAIQOPS GaldPLHSITM WA (WOaAQICWO BS)BHOANINMIEM.  BBALIMY
Gan00om1o@ aflel MAEHIB $0e106:0e1EB81e8 MuaI1Em M MloeeleWldlsn)e. B3RS Gand00 QMo
adaflord  eamisamglad mlanje AWDEMELIW §21T0 af)S}ENIARIN@IEM.  @R(alHhI00 6 2lQ)BHWONEMEICS
33220 6ano0CIO allel G3UIVIMGY®/OaUALUBAS NIoBGEIE3 Mla)o a)S)em Wleoad (Woadg, alodg-1
380210Ml00g H)0S 2885600 ©210®ICIEEHMEMIEM. B0leHdd BS)E1Q BAALINMS GaNI0EMIed ailel &)
S006MAINDILIN0 BSHP MBBYIO®EL 09 BG2NaS ¢and0aWIend allelwow] GRWRY §21YINO)2LL.

80) AUIGMIWOS GaldlTd MGB]VIGBS BT GaNd00 @Y AUISMISNA@ANo  HSEMBA CaNIOEONINSIa]o
9885860 02ITMIFHBS GROLNGH}0 MOMED DalCWIUTHHOIM ldS)BS).
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3301013 afommsslene @lo)emen::ud AUo)EmIWIg)eMes; 1t ERO® BACLIOIVIGOIOM @O DMau @3
02100} B1GHLOER@O6N.

e1g)afl5)88 3430LI0V)®:8)0S B8N0  BIWo (aldd5 1) OWal}g] GaNoOTY &MIVAEAIQEO0 @REGa0O
21)0@EIN|S}OMYAN EBIONAVNEMI 1-8-2019-M aldh@3 3.30-M 0lavda] qvDow Awlalau®@ &0anlavlad Ala]
200ROOVIBS BGALIMVBHO0IOS TVIAVIRLYTCHITE  YOBNANE).

B3CLIDM}®:8)HS BIMoo BINo @RoN1H:012{15)88 BACLIOTV)H00)0S BARCLIOIV)&:8)0S 060 @OWo (Mo
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@010l DSMMOHAN  (al6r1}0ailon)aM@OWIGle)o.

MOWMO@IVI@ H)06m MG CoaINa|S}oIRI588 332 qVI1G:01e0)M®OWI0IEn)o.  alGHH
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MoASlENQI0EMI @oWld:000 DMBOWIGIHe)o.

momIomle: Mo CoalnqS;OMIV]5)88 33°10MV1OM EMEJ0 BOWo IO @AV AOMVOMIME:0 Bland
afl@daeilen)anm 80y B3CLIDIYGH00EMW]0 @M)AIGleN MDA

BORINHOLIEBSEI03 ¢H030 VMO MUBEH)IN MB)T:08 0D (aIAIBATIBN)0 ENIOWEHAEMN).

@RS BABRIDIVOGIMO qUI1B:012{1SI88®), (M ®)® aflaloo Sl AULE®IOW B3CLIAVIT ©d>05)Om1018e )N
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sloe@ ealeial@d anaslolg)ss 3200 alalWss 2)(Bal(@O®IGE 80) 95MIS] Baf) AW NSO .
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OMOgS)0m MIOBE GOAINAS)OHVIGBS AUIEMINVWOEHENE §219169)M®UWBOeSW)88 ag 203N@ERSIE3 &S]
MSODM@I. GRYODICE Ala] TVABHIBIN) afOIMEIEN0 MatiSo DENBIMIAM aldto GRHV® @RYBY BGALIOTVIB00M
awlolaem@d ¢anooqy 82an1ad @emyadlenyam Mo aO®IMSSI@B 3S)E01 Va0 VST @RV G
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Gaz. No. 29/2019/DTP (Forest).
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@RSANSHSIT3 QY@ I0MVo  QAUEOARINDIEN.
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(1) cnBeerId 2R0ele:u8 a)OMIWIBE] §aled HRAUG 2 ITOTIMIGUAH GBHITD(SIHS MGHWINS 80% BaNJo
20150001 M@ M@OWB1H6)0.

(2) 45 GlaIvo S AIBlBUOWMWEN)EUAHO DENBIC NDAYAVW ENIDSS] 20% @)H MBIB) MOV GBe)o.

38o0m PauwSIT3 0eMaflclee)n cRoeld:8)0s @P8ANG3 MORITNNM (AICMIH® @MITVG]a] &)0al
QIO)OMOEMO GROBI & 0MIVE3 §219oemo AlAlauem@d ¢ano0qY B0anlTVAHEs @RUIB002)MEOWVICIEN)0.  GRV)
ANRVNWO® BAPLITV)B:000) NIDWHA0VICIE)0.  BB2IIY HaHWYHG3 9UBHAISISICOM aGo@EsIeN0 Hag)QEERUs
QUIEOROW  HO0EMBBBOM DU3H|S)COMEMBM)AMMBE;IGE @R cRLl §21gIM@IM AlRVIVWOI® BAARIDIVYEI0M
enIoELYTLOMOVITEO)0.  ERIN) MIeINleNsSs Gand0qY OaHWLW GOG (aldh00 GEMENIBHIW MBS (ald000
@) MTIHAMN@IDIBIH)0.

BRALIDMY  (ald»000 @omogsg@mﬂ@ﬂggg@ MNods @RoU1B:01E9H0d mgom@ooms&ﬂ@ﬁ BHO6M(SOBHS (nﬂggo @LIO®
29 oge®®lene 20dNEBEILNOS MSa{lRNENMTIMBS @RAIG:OWO GHOZ QMo Ad)a{led MledHlaIoaodldles)o.

VOHDOO) BHOVEMAIJ0 H)SOO® HSMRA 03080)M®IMIB8 al)BENROOV GRWIHI00 HWallS] Gand0qy
SeaLdeaIgd olavda] VDO Mlelaimaos.

)5} aflaioEBud OWalyS] Ganooqy Bemavdeagd dlavda] UVED B0an1mles  Mlanio (GanoeNd 0471 2368909)

(alaiEm] GlaInEBSITs 21RO @OsM).

No. S1-443/2019. 3rd July 2019.

It is hereby notified for the information of the public that sealed tenders are invited from the registered forest
contractors for executing the maintenance works of various research plots during 2019-20 in Kulathupuzha and Peerumedu
Research units under this Division as shown in the table below. The tender forms will be issued from the office of the
Deputy Conservator of Forests (Research South) Division, Thiruvananthapuram upto | p.m. on 1-8-2019 on remitting the
cost of tender form. The filled up and sealed tender in full form with sufficient EMD can be submitted up to 3 p.m. on
1-8-2019. The tender will be opened at 3.30 p.m. on the same day at the Office of the Deputy Conservator of Forests
(Research South) Division, Thiruvananthapuram.

In case the notified date happens to be a public holiday, the tender will be conducted on 5-8-2019 and 8-8-2019 at
the notified place and time, as per the same conditions. The Deputy Conservator of Forests (Research South) Division,
Thiruvananthapuram reserves the power to exclude or postpone the tender on specific reasons.
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SCHEDULE

g. Tender Number, Name of Area EMD Cost of tender PAC
No. Research Unit and %) form +12% <)
Name of Work GST (])

@ @ ©) @ © ©

1 1/2019-20—Kulathupuzha—Maintenance works of 1156 6,290 563 251584
Ha (503+60)

1 2000 TCSO Decentmukku

2. 2000 TSSO Decentmukku

3. 1981 TCSO Arippa

4. TCSO Central Nursery Kulathupuzha

2 2/2019-20—Kulathupuzha—Maintenance works of 15 6,084 545 243343
Ha (487+58)

1 Experimental Plot Kalluvettamkuzhy
2. 2000 Bamboo Trail plot at Onthupacha

3. Medicinal Demonstration Garden at
Chozhiyacode

3 3/2019-20—Kulathupuzha—Maintenance works of 1306 6,615 53 264,611
Ha (529+64)

1 1959 Anjili Plantation at Adappupara

2. 1986 Pinus Lower Elevation at
Kalluvettankuzhy

3 2014 BIT | Medicinally important oil
yielding exotic tree Simarouba
glauca at Kalluvettankuzhy

4. 2014 BIT Il Medicinaly important
oil yielding exotic tree Simarouba
glauca at Kalluvettankuzhy

5. 2005 Gene Bank of Mango, Jack
Fruit and Garcinia at Kalluvettamkuzhy

6. 2007 Progeni Trial plot at Anappalayam

4 4/2019-20—Kulathuppuzha—Maintenance work of 1844 5412 485 216,499
Ha (433+52)

1 1998 Cane Plot at Anappalayam
2. 1998 Can Plot at Kalamkavu

3. 1998 Cane Plot at Mylamoodu
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5 5/2019-20—Kulathupuzha—Maintenance works of 57.48 Ha 10,969

1 1986 Rosewood Plantation at
Chozhiyacode

2. 1985 Rosewood Plantation at
Chozhiyacode

3. 1999 Rosewood Plantation at
Chozhiyacode

6 6/2019-20—Kulathupuzha—Maintenance works of 14 Ha 5978

1 1987 Rosewood Plantation at
Chozhiyacode

2. 2006 Progeni Tria of candidate plus
trees of various species at Sasthanada

7 7/2019-20—Peerumed—Maintenance & Seed 19 Ha 6,950
Collection works of

1 1954 Thembavu Seed Production area
at Kalaketty

2. 1950 Ven Teak Seed Production area
at Kalaketty

8 8/2019-20—Peerumed—Maintenance works of 28.7 Ha 12,025

1 1980 Sandal Seed Stand, Anakkalpetty
2. 1982 Sanda Seed Stand, Anakkalpetty
3. 1980-81 Sandal Seed Stand, Anakkalpetty

4. 1982 Sandal regeneration trial plot,
Naachivayal

5. 1983 Sandal Seed Stand, Naachivayal
6. 1985 Sanda Seed Stand, Anakkalpetty
7. 1985 Sandal Seed Stand, Naachivayal

8 1987 Sandal Regeneration tria plot,
Anakkal petty

%7
(877+105)

535
(478+57)

(556+67)

1,077
(962+115)

4,38,748

2,309,129

2,78,000

4,81,000
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9  9/2019-20—Peerumed—Maintenance works of 15.23 Ha 5,697

1 2006 CSO Eucalyptus Grantis at
Pettimudi

2. 1999 Cane Research Garden
Vaanjamkanam

3. 1977 Pinus Research Garden
Vaanjamkanam

4. 1981 sandal seed stand, Anakkalpetty

10 10/2019-20—Peerumed—Maintenance works of 4 Ha 4,238

1 Tria Plantation of Teak using root
trainer seedlings and Teak Stump,
Thenkudam Bit 1l in Kaliyar Range

2 Trial Plantation of Teak using root
trainer seedlings and Teak Stump,
Thenkudam Bit | in Kaliyar Range

11 11/2019-20—Peerumed—Maintenance works of 19.21 Ha 5544

1 1982 Pinus Research Garden and
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

21983 Pinus Research Garden and
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

3. 1979 Pinus Research Garden and
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

4. 1977 Pinus Research Garden and
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

5. 1975 Pinus Research Garden and
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

6. 1981 Eucaliptus Research Garden,
Valanjanganam, Erumeli Range

7. 1999 Cane Research Garden
Vaanjanganam, Erumeli Range

8 1984 Pinus Research Garden And
Provinance Trial Plot, Vaanjanganam,
Erumeli Range

9. 1983 Eucalyptus and Pinus Provinance
Tria plot a Karikkatoor, Kanakappalam

(456+55)

(339+41)

(443+53)

227,883

1,69,500

221,740
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Further details can be had from the office of the Deputy Conservator of Forests (Research South),
Thiruvananthapuram and Research Unit, Kulathupuzha, and Research Unit Peerumede.

The Last date and time of sale of tender form—1-8-2019 up to 1 p. m.

Date and time of receipt of tender—1-8-2019 up to 3 p. m.

Date and time of opening of tender—1-8-2019 up to 3.30 p. m.

Period of Contract—30 days from the date of agreement subsequent maintenance work till 31-3-2020.
Alternate dates—5-8-2019 and 8-8-2019.

Place of Tender—Office of the Deputy Conservator of Forests
(Research South) Division,
Thiruvananthapuram.

ConDITIONS
All conditions in the G.O. (Ms.) No. 26/17/F& WLD dated 20-5-2017 will be applicable to this tender.

Tender form (Appendix 9) and other details (Not transferable) can be obtained from Deputy Conservator of
Forest (Research South) Office on payment of Cash or by Demand Draft (DD) drawn in favour of
Deputy Conservator of Forests (Research South), Thiruvananthapuram payable on any Scheduled/
Nationalized Bank. The cost of tender form will be fixed by Government from time to time. The application can
also be downloaded from the official website of Kerala Forest Department and if the forms are downloaded from
the website the cost of tender documents should be attached along with D D from a Nationalized/Scheduled
Bank as mentioned above, along with Part | tender. The cost of tender forms once paid will be neither
refundable on any account, not be adjusted towards cost of any other tender forms.

3. The tender form shall be used only by the person in whose name it is issued and for the work specified in the
Schedule attached to the tender form.

4. Before submitting the tender, the tenderer is expected to study and scrutinize all the conditions in the
agreement to be executed, the draft of which can be had for perusal at the Deputy Conservator of Forests
(Research South) office on any working day during office hours. They are also requested to study the detailed
tender conditions attached to the tender document. Any plea of ignorance of the agreement conditions or
any complaint regarding the said conditions received after the time of tender will not be entertained.

5 Before submitting the tender the tenderer shall visit the area of work to study all the field conditions and
nature of work and quote his rate accordingly. No enhancement in rate due to any reason will be entertained
thereafter.

6. The tenderer shall quote a firm percentage of the PAC or as in the schedule both in figures as well as in
words in the appropriate column in the tender form. In the case of quoting different total amount in words and
figures, least of the same will be considered valid and shall be binding on him/her.

7. The tenderer shall submit the filled up tender form together with all the pages intact in a sealed cover
addressed to “The Deputy Conservator of Forests (Research South) Division, Thiruvananthapuram” and
superscribed Tender for (Name of work as specified in the first part of tender notice) so as to reach this
office as specified in the first part of tender notice.

8 Tender received after the specified date and time or received without the requisite enclosures or tenders not
written up in proper order or form will not be honoured.

9. Each tender shall be accompanied by a demand draft of a Nationalized/Scheduled Bank for the amount
specified against each work as per the notification in favour of the the Deputy Conservator of Forests
(Research South) Office, Thiruvananthapuram, as Earnest Money Deposit for the work.

10. SSI Units are exempted from remitting EMD, such units should produce necessary eligiblility certificates
obtained from the Manager, District Industries Centre concerned.
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11
12

14.

16.
17.

19,

24,

All the corrections in the tender form shall be initialed by the tenderer himself.

Part | of the tenders received in due time will be opened by the Deputy Conservator of Forest at the time
specified in the first part of tender notice in the presence of such of the tenderers present on that
occasion.

Part-11 tenders (price bid) of the tenderers whose Part-1 tenders have been accepted only will be opened on
the scheduled date of tender.

The lowest tender will ordinarily be accepted, but the authority competent to accept the tender reserves the
power of accepting or rejecting any tender without assigning any reason thereof.

No tenderer will be permitted to withdraw his offer within three months from the date of opening of the
financial bid.

All the taxes prevailing at the time is applicable to this tender.

The tenderer whose tender is accepted will be informed regarding acceptance of his tender by a Confirmation
Order issued through registered letter bearing the address mentioned in the tender. The successful tenderer,
within seven days of receipt of confirmation of his tender, shall have to execute an agreement in the
prescribed form (Appendix 11) on a proper non-judicial stamp paper (worth ¥ 200) to be supplied by him at
his cost. If the Contractor fails to execute the agreement during the period, the tender will be cancelled, and
the Earnest Money Deposit submitted by the tenderer shall stand forfeited to the Kerala Forest Department. The
work will be carried out at the risk and cost of the tenderer or through any other method (including through
the next higher tenderer). The loss, if any, to the Government consequent to the default, if not paid by the
defaulter within a reasonable time specified by the Deputy Conservator of Forest, shall be treated as arrears
on public revenue to be recovered from the defaulter under the provisions of the Kerala Revenue Recovery Act
1968 and in such other manner as the Government may deem fit. The defaulter however will not be entitled
for gain, if any.

The successful tenderer while signing the agreement shall furnish a security deposit for an amount equal to 10
percent of the total Probable Amount of Contract. The security deposit will be released only after the
successful completion of the contract work and after producing the Non Liability Certificate from the
concerned officers.

The successful tenderer shall given an undertaking at the time of execution of agreement that he shall not sell,
mortgage or otherwise alienate the properties covered by the solvency certificate during the currency of the
contract.

The post-offers and representations sent, after receipt of the tender in respect of the work shall not be
considered on any grounds.

The Earnest Money Deposit of the unsuccessful tenderers will be returned as soon as possible after the
tenders are finalized.

The quantities of work shown in the Schedule are approximate and it may vary on actual execution of work.

The details shown in the tender schedule is approximate. The actual extent of the contract area may vary as per
the final survey report, which will be binding on the successful tenderer.

The contractor has to keep the fire line free from leaf litters throughout the contract period.

Payment in two installments will be made to the contractor on specific request and on submission of bill in
the prescribed format at the following stages provided the condition specified are achieved. Payment will be
made through crossed cheques or e-payment only.
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27.

30.

Different stages at which payment will be made to the contractor for fire line certain works are as follows:
0] First part payment up to 80% of the agreed amount after proper completion of the work as specified.

(i)  Second part payment up to 100% of the agreed amount will be after 45 days of completion of fire line
creastion works provided the entire fire line is maintained properly, free from leaf litters.

Different stages at which payment will be made to the contractor for maintenance of research plots are as
follows.

0] First part payment up to 40% of the agreed amount after completion of first weeding

(i)  Second part payment up to 100% of the agreed amount after the completion of maintenance and the
plantation is maintained free from weeds.

It shall be open to the Deputy Conservator of Forest to cancel/reduce the quantity of works to be executed
in the attached schedule based on site conditions and the Deputy Conservator of Forest decision will be
binding on the successful tenderer. If any additional item/s of work which are not included in the schedule are
required to be carried out inevitably for reasons to be recorded, in the contract area during the course of
contract period, the successful tenderer is bound to execute that work for which payment worked out as per
forest schedule rate for such item will be made at the agreed rate in the contract. The cost of the work will
be worked out as per the prevailing forest schedule of rate.

Kerala Forest Department reserves the right to execute the work through any other mode of execution other
than through contract system if the tender offered by the contractors is not feasible according to the
Department.

The undersigned reserves the right to cancel the tender without assigning any reason.

Further details can be available from Deputy Conservator of Forest (Research South), Thiruvananthapuram and

the Telephone No. 0471-2368909 on working days.

Office of the Deputy Conservator of Forests, (=)
Thiruvananthapuram. Deputy Conservator of Forests (Research South) Division,

(For and on behalf of the Governor of Kerala).
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No. A1-806/2019. 24th June 2019.

It is hereby notified for the information of the public that sealed tenders are invited from the qualified tenderers for
executing the works coming under Kallar & Kanayar Ranges as shown in the Schedule below. The tender forms will be
issued from the office of the Divisiona Forest Officer, Achencovil up to 1.00 p. m. on 24-7-2019 on remitting the cost of
tender form and GST. The filled up and sealed tenders with sufficient EMD can be submitted up to 2.00 p. m. on
24-7-2019. The tender will be conducted at 3.30 p.m. on the same day at the office of the Divisional Forest Officer,
Achencovil.

In case the notified date i.e. 24-7-2019 happens to be a public holiday, the tender will be conducted on the next
working day at the notified place and time, as per the same conditions. The Divisional Forest Officer, Achencovil reserves
the power to exclude or postpone the tender on specific reasons.

SCHEDULE
9. Tender Reference Name of work with EMD Cost of tender form Period of
No. No. No. PAC 3 (including GST) Contract
1 01201920 A1-806/2019 2nd year maintenance of cane 5,500 I 525 + 30-6-2020
planted area (50.00 Ha) at GST-¥ 63
Thenpara in Kanayar section of = ¥ 588
Kanayar Range during 2019-20—
218 Lakh
2 02/2019-20 A1-1078/2019 2nd year maintenance of 2018 7,200 3525 + 30-6-2020
cane planted area (63.00 Ha) GST-¥ 63
at Koottakkal in Aramba section = ¥ 588
of Kalar Range during 2019-20—
< 2.863 Lakh

Further details can be had from the office of the Divisional Forest Officer, Achencovil and Range Forest Officers,
Kallar and Kanayar.

The last date and time of sale of tender forms—24-7-2019 up to 1 p. m.
Date and time of receipt of tender—24-7-2019 up to 2 p.m.

Date and time of opening of tender —24-7-2019, 3.30 p.m.

Alternate date —26-7-2019 at the same place & time.

Place of tender—Divisional Forest Office, Achencovil.
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CONDITIONS

1 All provisions in G.O. (Ms.) 26/2017 F&WLD dated 20-5-2017 regarding tender system in Kerala Forest
Department, Kerala Forest Act 1961 and Wildlife Protection Act 1972 will be applicable to the tenderer.

2. The bidding authority deserves the right to modify/cancel any/all bids without assigning any reason. The
Forest Department will not be responsible for any error like missing of scheduled data while downloading by the bidder
and non-receipt of documents.

3. The Forest Department will not be responsible for any inconveniences or loss to the Bidder while uploading/
downloading the bid.

4. The tender/bids shall be opened online at the office of the Divisional Forest Office, Achencovil in the
presence of bidders/their representatives who wish to attend at the above address. If the tender opening date happens to
be a holiday or non-working day due to any other valid reason, the tender opening process will be done on the next
working day at same time and place.

5. All other existing conditions related to tender in Kerala Forest Department and PWD will be applicable in this
tender also.

6. Further details can be had from the office of the Divisional Forest Officer, Achencovil/Range Forest Officer,
Kanayar & Kallar Ranges during office hours.

7. The tender form shall be used only by the person in whose name it is issued and for the work specified in
the Schedule attached to the tender form.

8. Before submitting the tender, the tenderer is expected to study and scrutinize al the conditions in the agreement
to be executed, the draft of which can be had for perusal at the Divisional Forest Office on any working day during
office hours. They are also requested to study the detailed tender conditions attached to the tender document.
No plea of ignorance of the agreement conditions or no complaint regarding the said conditions received after putting in
the tender will be entertained.

9. Before submitting the tender the tenderer shall visit the area of work to study all the field conditions and nature
of work and quote his rate accordingly. No enhancement in rate due to any reason will be entertained thereafter.

10. The tenderer shall quote in the appropriate column in the tender a firm percentage of PAC amount for raising
the plantation or as in the Schedule both in figures as well as in words. In the case of the tenderer quoting different
total rate in words and figures also, lower of the same only be considered valid and shall he binding on him/her. If the
Kerala Forest Department feels that the total amount quoted or item wise rate of any of the items quoted is unworkable
due to variance to the lower side to an abnormal level with the Kerala Forest Department’s estimated rates, the tenderer
may be required to furnish satisfactory explanation on the above respect. In such an event, the Kerala Forest Department
has the option to collect a Special/Extra Security Deposit to the tune of 10% of the quoted amount subject to a maximum
of ¥ 30,000 (Rupees Thirty Thousand only) from the tenderer before issuance of confirmation orders. If the explanation
furnished is not found satisfactory or no explanation is furnished, the Kerala Forest Department has the right to deny the
offer of work to the tenderer even though he/she is the lowest tenderer.

11. Tender received after the specified date and time or received without the requisite enclosures or tenders not
written up in proper order or form will not be honoured.

12. All the corrections in the tender form shall be initialed by the tenderer himself.

13. The tenders received in due time will be opened by the Divisional Forest Officer or his deputy at his office at
3.30 p.m. on 24-7-2019 in the presence of such of the tenderers present on that occasion.

14. The tenders received in due time will be opened by the Divisional Forest Officer or his deputy at his office at
the time specified in the presence of the tenderers present on that occasion.

15. The lowest tender will ordinarily be accepted, but the authority competent to accept the tender reserves to
himself the power of accepting or rejecting any tender without assigning any reason therefore.

16. No tenderer will be permitted to withdraw his offer within three months from the date of opening of the
financia bid.
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17. The tenderer whose tender is accepted will be informed regarding acceptance of his tender by a Confirmation
Order issued by registered letter bearing the address mentioned in the tender. The successful tenderer, within 15 days of
receipt of confirmation of his tender, shall have to execute an agreement in the prescribed form [Appendix 13] on a proper
non-judicial stamp paper worth ¥ 200 to be supplied by him at his cost. If the Contractor fails to execute the agreement
during the period, the tender will be cancelled, and the Ernest Money Deposit submitted by the tenderer shall stand
forfeited to the Kerala Forest Department. The work will be carried out at the risk and cost of the tenderer or through
any other method (including through the next higher tenderer). The loss, if any, to the Government consequent to the
default, if not paid by the defaulter within a reasonable time specified by the Divisional Forest Officer, shall be treated as
arrears on public revenue to be recovered from the defaulter under the provisions of the Kerala Revenue recovery Act
1968 and in such other manner as the Government may deem fit. The defaulter however will not be entitled for gain,
if any.

18. The successful tenderer while signing the agreement shall furnish a security deposit for an amount equal to
10 per cent of the Total Probable Amount of Contract, limited to a maximum of ¥ 5,00,000 (Rupees five lakhs only).
The security deposit will be released only after the successful completion of the contract work and after producing the
Non Liability Certificate from the concerned officers.

19. The successful tenderer shall give an undertaking at the time of execution of agreement that he shall not sell,
mortgage or otherwise alienate the properties covered by the solvency certificate during the currency of the contract.

20. The post-offers and representations sent, after receipt of the tender in respect of work shall at no account be
considered.

21. The Earnest Money Deposit of the unsuccessful tenderers will be returned as soon as possible after the
tenders are finalized.

22. The contractor has to keep the plantation free from weeds throughout the contract period.
23. The quantities of work shown in the Schedule are approximate and it may vary on actual execution of work.

24. The area shown in the tender schedule is approximate. The actual extent of the contract area may vary as per
the final survey report, which will be binding on the successful tenderer.

25. Payment will be made to the contractor on specific request and on submission of bill in the prescribed format
at the following stages provided the condition specified are achieved. Payment will be made through the Bank/Treasury
Account of the tenderer only.

26. Second year maintenance of cane areas

(i) First part payment up to 40% of the agreed amount shall be paid after the completion of works up to
casualty replacement.

(i) Second part and final payment up to 100% of the agreed amount shall be paid after the completion of
second year maintenance and on the seedlings attaining average height of 4.00 meters and minimum stock of 90% during
June of the next year.

27. It shall be open to the Divisional Forest Officer to cancel/reduce the quantity of work to be executed in the
attached schedule based on site conditions in each year and the Divisional Forest Officer’s decision will be binding on
the successful tenderer. If any additional item/s of work which are not included in the schedule are required to be carried
out inevitably for reasons to be recorded, in the contract area during the course of contract period, the successful
tenderer is bound to execute that work for which payment worked out as per forest schedule rate for such item will be
made at the agreed rate in the contract. The cost of the work will be worked out as per the prevailing forest schedule of
rate.

28. Kerala Forest Department reserves the right to execute the work through any other mode of execution other
than through contract system if the tender offered by the contractors is not feasible according to the Department.

All the taxes prevailing at the time of tender is applicable to this tender.

Further details can be available from Divisional Forest Office, Achencovil, Range Forest Office, Kallar &
Kanayar Ranges directly or through Telephone vide Nos. 0475-2342315, 0475-2342551 & 0475-2342532 during working
hours.

(Sd.)
Divisional Forest Office, Divisional Forest Officer.
Achencovil. (For and on behalf of the

Governor of Keraa)

Gaz. No. 29/2019/DTP (Forest).
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No. A1-1825/2019. 24th June 2019.

It is hereby notified that Teak timber 1V, Teak timber (below 60 cm), Teak Poles, Teak hillet & Jungle wood, fire wood
collected through final thinning & final felling from 1974 Teak Plantation at Kanayar in Kanayar Range, 1953 TP
Kambiline, Bit-11, 1968 MW Plantation at Savacotta and 1969 MW Plantation Koorampara in Achencovil Range and
1974 TP Alappady in Kallar Range will be sold through e-Auction as shown in the schedule, by M/S MSTC Ltd.,
Bangalore, subject to the conditions published by the M/S MSTC Ltd. and in the Kerala Gazette No. 49 Vol. IV dated
15-12-2015 vide Notification No. Pro. (4) 26243/13 dated 21-11-2015 of the Additional Principal Chief Conservator of
Forests (P), Thiruvananthapuram and other conditions prevalent in the Forest Department. Besides the quantity shown in
the schedule, the quantity if any delivered to dumping depots before the date of e-Auction and that could be lotted
immediately before the e-auction will also be placed in the proposed e-auction. Those who wish to participate in the
e-auction have to remit EMD as shown in the schedule as e-payment before the e-auction through MSTC limited.
Registration number of the bidder should be entered while remitting the EMD amount. Bidders those who are registered
and have remitted the EMD before the e-auction will be permitted to take part in the e-auction. Successful bidders will
have to remit 35% of the bid amount within 7 (seven) days after obtaining the confirmation of e-auction sale from MSTC.
If any successful bidder fails to remit the 35% amount within the stipulated time, the EMD will be forfeited to Govt. and
which is non-refundable under any circumstances. If any of the Banks demand a commission for converting the Demand
Draft to cash, the bidder will have to suffer the commission charges. Successful bidders will also have to remit the
balance value, Forest Development Tax, GST, Income Tax and such other taxes that are prevailing at the time of e-auction
within the stipulated time limit.

e-Auction documents and connected records are available in the website: www.mstcecommerce.com. The Earnest
Money Deposit should be submitted on e-payment/e-treasury/demand draft/MSTC through the internet online banking of
SBI or through NEFT for other banks. For submission of e-auction visit the website: www.mstcecommerce.com. The
e-auction documents submitted manually/through post will not be entertained.

Online e-Auction/bids are to be accompanied with relevant documents. Any further clarification on this e-auction can
be obtained from NIC/the e-auction Helpdesk number available in the website www.mstcecommerce.com and from the
Office of the Divisional Forest Officer, Achencovil during the office hours. The details regarding e-Payment (Bidder's
Bank Account No. where he/she is having core banking facility and email id) should be submitted along with the
e-auction documents. E-auction documents without these details will not be accepted. The Forest Department will not be
responsible for any inconvenience or loss to the Bidder while uploading/downloading the documents.

The bidders who wish to participate in the e-auction should produce a certificate showing the permanent address
and signature of the bidders duly attested by the concerned Village Officer, or any other approved identity documents
along with the EMD through online. Those who do not produce any approved ldentity Card or certificate will not be
eligible to participate in the e-auction.
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Intending persons may ensure the quantity and quality of materials put up for e-auction before the commencement
of the same and no complaints will be entertained after the e-auction. In case any Govt. Department requires any of the
materials put up for the e-auction, the quantity remaining after their selection only will be re-auctioned. The quantity that
may become ready for sale after the publication of this notification will also be included in the e-auction. Any further
notification to the sale conditions that may be issued by the Government after the issuance of this notification will also

be applicable to this e-auction. The unsold materials in the e-auction will be re-auctioned.

Further details and information can be had from this office or the concerned Range Offices, Achencovil, Kallar &
Kanayar during working hours.

SCHEDULE
g. . Name of Species &. .
No. Range Name of plantation Dumping site Class Quantity Remarks
1 Kanayar 1974 TP Kanayar 1968 Rose wood Teak Poles V 265 Nos.
Bit | Plantation
2 Kdlar 1970 TP Alappady Anakuthy Teak Timber 1V 3487 M?®
Dumping Depot
Teak Poles Il 271 Nos.
Teak Billet 17320 MT
3 Achencovil 1953 TP Kambiline Pallimundan JWFW 505 MT
Bit-11 Dumping Depot
4 Achencovil 1968 MW Plantation Pallimundan Teak Timber 1V 18.616M3
Savacotta Bit-1 Dumping Depot
Teak Poles Il C 300 Nos.
Teak Poles Il 2089 Nos.
Teak Poles IV 600 Nos.
Teak Poles V 486 Nos.
Teak Billet 1662 MT
5  Achencovil 1968 MW Savacotta Pallimundan Teak Poles 111 497 Nos.
Bit-11 Dumping Depot Teak Poles IV 22 Nos.
Teak Poles V 324 Nos.
Teak Billet 97.75 MT
JWFW 694.35MT
6  Achencovil 1969 MW Pallivasa Teak Timber 1V 4372 M3
Koorampara Dumping Depot
Teak Poles Il 760 Nos.
Teak Poles IV 200 Nos.
Teak Poles V 23 Nos.
Teak Billet 170.15 MT
JWFW 816.25 MT

Earnest Money Deposit :
Timber— ¥ 50,000.

Teak poles & JWFW—Z 20,000.

Gaz. No. 29/2019/DTP (Forest).
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Date of e-auction—13-8-2019, 14-8-2019, 16-8-2019, 16-9-2019, 18-9-2019, 19-9-2019, 22-10-2019, 23-10-2019,
& 24-10-2019.

The e-auction will be knocked down in the name of the highest bidders.

Those who are interested to participate in the e-auction should be registered buyer online with MSTC limited,
Bangalore. Conditions for e-auction will be available at the website : www.mstcecommerce.com.

Telephone No. : Divisional Forest Office, Achencovil—0475-2342315
Range Forest Office, Achencovil—0475-2342530
Range Forest Office, Kallar —0475-2342551

Range Forest Office, Kanayar—0475-2342532.

(&d)

Office of the Divisional Forest Officer, Divisional Forest Officer
Achencovil. (For and on behalf of the Governor of Kerala).
ool awlailauad
D-GRIAI alOMVY0
MMUAB ag)2-4504/2017(2). 2019 &R)6rm 18.

ooaml awlalaumloel ASEROlEH0 Gandooqy §0W] MG PalEWOWo MOIM O MoHSo QIO M) HAATY
SHIBOIMOG 1}0c0E 621Q6q|515 88 21)a10s AlaIE)EH)aN TVAELHIGAIS AVaOMEBU DEa0PHO® @oQlITuNWe)o
mudlololeno 25-7-2019-0 @-c¢eltlo §a10® alleden)MmM@owlclenie. Sl GRIIOMIGE A1Va0Mo ANT3EHe0|SOGG]EE)BHEWI
ORGSO HEWI ©21T®03  arlens)o 9-8-2019-L1)0 30-8-2019-2l)0 AilG3a|M T L6V EO)M@OVIBIEN)0. af)o.af)V.gl.avl
SN celelomInoo] 0=R1qud 02010® AUIS®]HWBes ceIfIomIG ale®:S)enoaaM®osm. allvsalaoomlmow]
a)0.af)MV.Gl.avlwes WWW.MSICECOMMENCE.COM ag)am eaIminnvg qumaudleenoanmm@sm. @reLlEsled o aoanlmilad mlan)e

210N (GaNd6M MMIAB: 04735-227558).

(D QI0a0mMm aiflaloo, QI0a0Mo momommmﬂem@ agyeilad/
mmId oZlnSesauamd mmid a2 {lGlee)am Galmilnd maud
aunelo
1 KL-01 R-6967 QIseRTlEO0 HOVlemi DY 101059-CL500MD14BY DY 101059
(Mahindra Jeep) 6an00qy 800010 ESOMIDENE
2 KL-02 G-7784 QIseRTlEn0 HOVlem] DX-100099-CL500MD1-HAX-DX-100099
Mahindra Jeep CL500 6an00qy 80anImS GomIDeNE

vandead” someal GO (Ms.) 212/15/Fin. dated 5-6-2015-GRI®)0 al9® QIOMMBB)WBO4|OSVIBB MV (&H0q]
0Q0olVGlagls MIWMEBE)es alial® aLosaWla] 6508 VAEMeOMlo ag)o.af)aV.gl.avl.-@jo ®enlce3 13-3-2018-@3
0}30q1515)88 #000l6aIW)0, MMV MITWee|S Mlaalenss ag 2UMOANG:S)ESWV)o 2156BSICRIW)o AIZQAITLOGUBHE
allcwoaowlgom M-celtlo MSTMS;MM®. 2)AUOS Bafls ERWEH GAM@3aj0em celtlo Boyallw 2)MolWlajlo &)S0OM

030890 MB8 @RWIH:000 RMRIWIGIEN)0. af)o.af)TV.Ql.aVl.-@3 Gald 0ZIqYE ©2UT® GRB)GHWH M(GED GEILIOmIT3

alOBHS)HNAU0M  HF1W)HWBS).
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MleNINWM U

1. alladamdes alaflelenan aneomeasg)es mlelalleal @RQITUO GRIRINIG alHEhS)ENIMINasleNMAA MITWealg
aWalysl ool Ganooqy 60a0lTvo)es @RM)AIGEAMIS)E)S] AAOMEBUE alGlGUOWIEHOANMMDIEM. GUOAUM)SB
alEO@NHUB o lBlNEMlaeM@El.

2. QAOMEBEOS @RA.aVL. MIBs QIBYAOLIBITS GRIRILHIOM qLImo MaITes GROGING WLAIEHHY af)S)EEHEBMOE.

3. @oTomiawla] waeem@ 2emoal MMIA =).&.(af)o.af)V.) 212/15/WMo @IV 5-6-2015-M)o VUMW) AOW]
a)o.af)V.gLaY]l &M 13-3-2018-08 oBd6qSISI88 00091 alyaITLNGWBEe)o, 0} Mlelallenss algEBWsn)e alleww
20015001@lee)0 M-GRIBlo MSAMO|S)AND).

4. QDAOMEBBBOS M-Geltlo TVoENITWla] af)o.af)aV.gl.avl &0e&:0eIEBS aj0eq]s)allaflg)ss afeld Mlaniawme:s)o
MSalS|BHR6EBBJo -CRIITINT MIOWERW]C1EN)o.

5. g-celelo quenIaWla allafl Gand0qy HemMavdealgd (Moosuemo) mlelailenss MMM &SI ald]adie006BU3
al)®)@OVNUC)OHVITT @YVDY0 -CRILIOTIM  RIOWEA0WICe)o.

6. M) ToenIaTWlay H)S)@@3 allale@sud 0ol wlalatem@d 6ano0qy 60an1avled MIaN)o @ROTWI QNN @O 6.
(seilganoemd mmid 04735-227558).

7. of)Oa®B1eN0 @RI IHUI® TVIa02I0 EMIENSS @RAIW] (alfidalMod)Blo AIDaOMEGEILlo Mluail®malalre MSHHIH®
QIAMO@3 GRIRIo HMIFSIOM (alAIGOM] BlaiTvo @REMIVAWo MSOM)AN®IWVG@L)o.

No. A2-4504/2017 (2). 18th June 2019.

It is hereby notified for the general information of the public that the under mentioned government vehicles which
was being found uneconomic to use and hence garaged in the compound of the Range Forest Office, Vadaserikkara
under this division will be put up for E-auction on 25-7-2019. If the vehicle will be unsold or rejected, it will be put up for
e-auction again on 9-8-2019 and 30-8-2019. Those who have registered as bidders in MSTC can participate in the
e-auction. Details of e-auction sale will be available from the website of MSTC www.mstcecommerce.com or shall be
available from this office (Phone No. 04735-227558).

9. Details of vehicle Place where the Engine No./
No. Reg. No. vehicle is located Chassis No.
1  KL-01-R-6967- Mahindra Jeep Range Office Compound, DY 101059-CL500MD14BY DY 101059
Vadasserikkara
2  KL-02-G-7784- Mahindra Jeep Range Office Compound , DX-100099-CL500MD1-HAX-DX-100099
CL 500 Vadasserikkara

The e-auction will be conducted as per the direction and conditions in the Government Order G.O. (Ms.)
No. 212/15/Fin dated 5-6-2015, selling agency agreement signed by the Government of Kerala and MSTC Ltd. on 13-3-2018
in connection of disposal of all categories of scrap including old vehicles and other relevant rules in force at present.
The undersigned reserves the right to alter or to cancel the e-auction of the vehicle without further notice. Only the
registered bidders will be permitted to participate in the e-auction.

Conditions
1 The intending bidders should satisfy themselves about the conditions of the vehicle put up for e-auction with
the prior permission of the concerned Deputy Range Forest Officers and no complaints
will be entertained after e-auction.

2. If the RC book of the vehicle is not available, the bidder himself has to obtain the duplicate RC Book at his
own cost.

351



596

KERALA GAZETTE [ParT 1

All the norms and conditions specified in the Govt order vide No. GO (MS) 212/15/Fin. dt. 5-6-2015 and other

All the conditions and procedures of e-auction concerned with the sale of codenamed vehicles issued by

If any modification or changes in the conditions of e-auction are intimated by the Additional Principal Chief
Conservator of Forests (Protection), Thiruvananthapuram that will also be applicable to this e-auction and will be
informed to the bidder before e-auction. The undersigned reserves the right to alter or cancel the e-auction

Further details regarding the e-auction can be heard from the office of the Divisional Forest Officer, Ranni,

3
relevant prevailing rules at the time will be applicable to this e-auction also.
4,
MSTC from time to time will be applicable to this auction also.
5.
without further notice.
6.
Telephone No. 04735-227558.
7. If the sale of the vehicles will be interrupted due to

any unexpected events or declaration of Holyday, the

e-auction will be conducted on the immediate next working day.

Divisiona Forest Office,
Ranni.

M. UNNIKRISHNAN |FS,
Divisional Forest Officer
(For and on behalf of the Governor of Kerala).

GIVOaHY@3 GandOaV (Sl AWlaflaHm, alOmMMomlg

MNUAB af)MV.ag)ad.all.af).1-923/2019.

3322 aloauyo

2019 R)6Md 26.
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& S103 @OQ@HQ@;@M‘& (110103189} (alaly O] &> U8
aBOQS)OW MSO®) AN @M @ITa|0D)BT GVWIN OO
oz=lequdal QMo &000)&001ed mlan)o ?)(6 Qla]
BAALIOAIV)BHU3  HUEM]2JOBH0BSIAM).

(DD

nmnid

alglée
33e2IM MMIO) (alAETIOS  MlomBAlje
Gnl0)o DGRUD BRSE:TY ®HW)0 i

01/2019-20—00011 ©O0Wle O3 IGIW]
olepss aflallw muneeBslcd  aIslcwoo
@6emM@3, BAIONHM@3 I80aFlod3 agyam
alBL@HU8  QlafjailSlajlegym@lmowi

4000 agemo aillailwilmo alell® &)
OOMBHB)OS MEMVOT DQIOIBN)AND).

— 1.90 e1eHo 4,750

02/2019-20—alOMo@I5 HOVlem load
alolwlolenss afloflw  quneleBsiod
QAUSIEWOOOEM@S, SDABAVIN{)HEMTI
ool af)aM1 a1BL@HU Qlaf)
aflSlafleem@Imowl 4000 ag)emo
aflailwimo aIplle &S OOMHHB)OS

MEIVGl ®YO0IBH)IMMO—  1.90 LldHo 4,750

33 (aImoemomload afle—= 419 + =Hl.agav.sl.

enIS®RG Ha0U—2406-01-800-55-01 EF (P).
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A002RDICHRENRDMOEN).
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13. WOH®OD) HIO0EMAIJo  &h)SIO® HOHSMWWA

03089 M®IMB8  a)@PR0®  @WIH000
@MIGRM@’ 6ano0qy @edaudealQd (avoauymd

Gan20mi(s] awlafaumd)-od mletlaimaoens).
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Gaz. No. 29/2019/DTP (Forest).

No. SFPA1-923/2019. 26th June 2019.

Sealed competitive tenders are invited from
authorized forest contractors for the following work in
Ranni & Pathanamthitta Social Forestry Range in Social
Forestry Division, Pathanamthitta during 2019-20.

SCHEDULE
9. Tender Name of Estimate
No. No. Work Amount
(in lakhs)

1 01/219-20 Raising 4000 Nos. miscellaneous 190
bigger basketted seedlings nursery
for institutional planting and
roadside planting under various
schemes in Ranni Range

2 02/19-20 Raising 4000 Nos. miscellaneous 190
bigger basketted seedlings nursery
for institutional planting and
roadside planting under various
schemes in Pathanamthitta Range

E. M. D—= 4,750.
Cost of tender form—=< 419 + GST.
B. H—2406-01-800-55-01 EF (P).

The quantities of items as per tender may change as
per actua field requirements.

Last date and time of sale of tender forms—
25-7-2019 up to 12 Noon

Last date and time of receipt of sealed tenders —
25-7-2019 upto 2 p. m.

Date and time of opening of sealed tenders—
25-7-2019 a 2.30 p. m.

Name of officer from whom tender forms are to be
obtained and to whom sealed tenders are to be
submitted—The Asst. Conservator of Forests, Social
Forestry Division, Pathanamthitta, Pin-691 001.

If the date fixed for tender happens to be declared as
holiday, all proceedings will be done on the next working
day with the same time schedule specified above.

CONDITIONS

1 Collect seedlings of species like kampakam,
chempakam, akil, asokam, elanji, njaval, veppu,
bamboo, eetty, kudampuli, mandaram, neermaruth,
mango tree, jackfruit tree, ramputtan and
transplant into polythene cover of size 20x40 cm
are to be filled with topsoil, sand and cowdung in
ratio 3:1:1. These seedlings should be maintained
properly to attain minimum 30 cm height and kept
ready for distribution from 1% June 2020. Number
of each species should not exceed 150% of total
number.
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2 It is the responsibility of the successful tenderer 8  The successful tenderer should remit 10% amount
to select the ideal site with appropriate facilities of the PAC including the EMD as security deposit
for irrigation and other maintenance facilities to for the contract; and enter into an agreement with
the seedlings in consultation with forest officials. the Forest Department within 7 days from the date

3. Didtribution of seedlings must be carried out from :);‘n(ljglmatlon regarding the acceptance of the
13 June to 31% July 2020 and tenderer is liable for '
the protection of nursery till the completion of the 9. After completing the work satisfactorily, the
seedling distribution. security deposit shall be released to the tenderer

on production of necessary tax clearance

4. All conditions in the GO.(Ms.) No. 26/ 17/F&WLD cartificate.

dtd. 20-5-2017 will be applicable to this tender. o
10. The tenderer is liable to follow Kerala Store

Purchase Rules.

11.  All conditions stipulated as per PWD, Kerala
Forest Code and Kerala Store Purchase Manua are
applicable for this tender also.

5. Before submitting tender, tenderer should inspect
the area of concerned nursery and quote rate in
the tender form. Any deviation in the rate first

quoted shall not be allowed upon any reason. .
12 All the taxes prevailing as per Government rules

for the time being is applicable in this tender aso.

6. EMD towards tender shall be remitted either as
DD or drawn at SBI, Konni Branch or fixed
deposit duly pledged in the name of undersigned

and same shall be submitted along with the filled Further details can be available from Social Forestry
up tender forms. Division Office, Pathanamthitta, Eliyarakkal, Konni and in

telephone number 0468-2243452 on working days.

13 The undersigned reserves the right to cancel the
tender without assigning any reason thereto.

7. SSl units are exempted from remitting EMD. Such

units should produce necessary eligibility (&d)
certificates obtained from the Manager, District Office of the Assistant Assistant Conservator of Forests,
Industries Centre concerned. Conservator of Forests, (For and on behalf of the

Pathanamthitta. Governor of Keraa).
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S0 BoeIEBSled mlalallenss ang, amalsam e, GrEIY MIG)®], BQ) MW Mld)@&»u aganla
VLOONAWOo ERSWEANNB®IENM. GRIEITINIGE leEhS)ENMAId MIURIVA0W)o & ag)dy. Sl. EZIMIESUM  ag)S)OTGICHHEMRGOEN).

-GRIAl (al@06MEBS)o M-GRIAl §aHWyI8jo WWW.MSICECOMMErCe.COM ag)an eaimiaaavqlcd eigy a0 6.
-RIRITEMINSIaje Muadaflemam@lmas mMlomBale af)dl. mil. daf).-W}Os DMBEOMY BoMIOELIM MIoEslod) AUSIEWI
2Q) snoEHRes ooyooicd NEFT alews sosmdanaimod] m-cariomilemonsdaje Muadqleensmemosn. s-Galal (alnosmenRud
madaflenom WWW.MSICECOMMENCE.COM af)Ih HQIMNINHIVG D ICIUTIGHHENBMOB:)aM).

Sl -eRIRIOTIE AlOEHS)ENNI0M GRYWasIENMAI CRILIOBIMAMINW] DG3x|MEBBIOS !EMMLINNEAlo @RSAle
GRS BENE CENIOELYHA|SIOHIEBJENB@IEM. D-GRISIOMIN CUHUMBS alEID]HWE alBlVEMIBNIM®EL. DD All2amoalm
ol ®les 2)Balow] 3daciomi/celelo MVoMITW AW TVBHHIB YOMOANBHUWB o) @I IR0 DNROWIM BRHV Yo Sl
0-GRIRITHIN  MIWH20VICIEe)0. @09 HeMlajlg)ss @IV@IVI MSHEH)IN M-CRILITIG Allg)EaIIB00 OLInIINEBS)o
a@@0W] AN OEIaIMEBB)o 21-8-2019-0) 2205 HOWe@I Gan20TY B0an1TVITd MSHNAN H®IETE] cRIICINEN OISO
anmdceleiomlenes ailadajm MSEmaN@Os).

354



16th Jury 2019] FOREST DEPARTMENT 599

alSlds
lelu)o)] COOSOIOG Gald D@3 |MeEBUY @Sl lBlen)am D3O g
auoelo Mo
22405  @yd Wlallaumleeal QPOM] GaN2OqY EGIYaHA?, 2-00 @O0 GBS BHEHUD 1
22J0S e0Wsmiloal 2007  MajoS eOTem] 3-00 @O0 BB HPHUD 2
QIPIM] GMES GO0 4-00 MO0 COIBN HPHUD 24
5-00 @O0 GMHS HYBHUD 160
B 0L Ud 1053

m-celel IOV MVAVAR—29-7-2019, 13-8-2019 @JQilOel 11.30 26Nl AO@ D2|TEN)EWaHo 1.30 BEM] AUSQO.

celeIOmIG8 Qilg)Galdd00m GRIDGIEUS 21-8-2019-0) 22J0S HOTI ¢ano0qy 60001MVIE3 MSEO)M O@ONE] GRIRIMDIGS
eMAlS Gelflo 621QANDOE).

@ROH GRIGIHUE—I ag)sINo.
0-GRlRl (al006MEEBUW HaIMIneaLGlad LIGIM0H)MM ®lwdaH—aceel @ldes 10 FlaITvEBUdEe)@)MI.
mlom(Balyo—= 20,000

0-cRIeIOTIT afQale S 22lM20W @) COAINAS)AMAN GEIEIBHIV)OS GaldlTd M-Galtlo MLHlE6G|SIOMANIEN.
M- GRIfIOMITE B S)H9}AI0M @RYNa0leH}ANAId MIo@d afjo. ahaV. gl avl. ellalgavlend sommeeeimlcd oelquad
9210@1Bl806mMo. M-calel MWINIMWMBHUWB af)o. af)@V. gl @il eilolgasload  WWW.MSICECOMMErCE.COM agam salineauglcd
eI-YM06M.

#5008 allalea@sud  ®y¢gd WlailakemM@d Gano0qRIanITVOOS HO0LeIVOIGE MWlam)o (GandeNd @ 0487 2361268),
22J0S (8547601630) 60Ul 60anIM@3 MlaM)o (alal@ml FlaITLEBSIT3 2IcyA06MN).

No. TA4-5339/2018. 21st June 2019.

It is hereby notified that the teak poles and teak kappukals collected from 2007 Vazhani Teak Plantation 1st
Silvicultural Thinning in Machad Range of Thrissur Division will be sold through e-Auction shown in the schedule, by
www.mstcecommerce.com subject to the conditions published in Kerala Gazette No. 43, Vol.lll dated 4-11-2014 vide
Notification No. Pro.(4) 29243/13 dated 17-10-2014 of the Additional Principal Chief Conservator of Forests (P)
Thiruvananthapuram and other conditions prevalent in the Forest Department. Besides the quantity shown in the
schedule, the quantity if any delivered to dumping sites before the date of e-Auction and that could be lotted
immediately before the e-auction will also be placed in the e-auction. Those who wish to participate have to remit an
amount of ¥ 20,000 towards EMD as e-payment before the e-auction through MSTC limited. Successful bidders will have
to remit 35% of the bid amount on the e-auction date itself through e-payment. Successful bidders will have to remit the
balance value, VAT, Forest Development Tax, Income Tax and such other taxes that are prevailing at the time of e-auction
within the stipulated time limit. Bidder should have GST registration.

E-Auction documents and connected records are available in the website: www.mstcecommerce.com. The Earnest
Money Deposit should be submitted on e-payment/e- treasury/demand draft/MSTC through the internet online banking of
SBI or through NEFT for other banks. For submission of e-auction visit the website: www.mstcecommerce.com.

Intending persons may ensure the quantity and quality of materials put up for e-auction before the commencement
of the same and no complaints will be entertained after the e- auction. In case any Govt. Department requires any of the
materials put up for the e-auction, the quantity remaining after their selection only will be
re-auctioned. The quantity that may become ready for sale after the publication of this notification will also be included
in the e-auction. Any further notification to the sale conditions that may be issued by the Government after the issuance
of this notification will also be applicable to this e-auction. The unsold materials in the e-auction will be
re-auctioned on 21-8-2019 in the Thondy auction proposed to be conducted in Machad Range.
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SCHEDULE
Range Name of Plantation Name of Dumping site Soecies Quantity(Nos)
Machad 2007 Vazhani Teak Plantation  Vazhani Forest Station Teak Poles Il Class 1
in Machad Range of Thrissur ~ Compound, Machad Range Teak Poles |1l Class 2
Division of Thrissur Division Teak Poles IV Class 2
Teak Poles V Class 160
Teak Kappukals 1053

Date and time of e-auction—29-7-2019, 13-8-2019 at 11.30 a m. to 1.30 p. m.

Date and time of re e-auction—21-8-2019 Thondy auction proposed to be conducted in Machad Range.

Total lots presented for sale—9 lots.

Date from which the e-auction natification and relevant documents will be available in the webste—Ten days before auction date
Earnest Money Deposit— < 20,000.

Date and time of e-auction—29-7-2019, 13-8-2019, (11.30 a m. - 1.30 p. m.)

The e-auction will be knocked down in the name of the highest bidders.

Those who are interested to participate in the e-auction should be registered buyer online with MSTC Limited,
Banglore. Conditions for e-auction will be available at the website www.mstcecommerce.com.

Range Forest Office, Machad—8547601630.

Office of the Divisional Forest Office, Kurra SriNnvas, IFS,

Thrissur. Divisional Forest Officer
(For and on behaf of the Governor of Kerala).

KANNUR DIVISON
e-Government Procurement (e-GP)
e TENDER NOTICE
No. KN-9037/2018. 20th June 2019.

Separate online tenders are invited from eligible ‘A’, ‘B’, ‘C’ class contractors registered in the Forest Department
in pursuance of G. O. (Ms.) 26/2017/F& WLD dated 20-5-2017 for the execution of works noted in the
Schedule | attached below. The tenderer is bound to comply with the terms and conditions in force, besides the
conditions that will be framed by the Government in future in connection with this tender. Tender documents and schedules
are available in the website www.etenders.kerala.gov.in. The Earnest Money Deposit and tender cost for the tender should
be submitted through the internet online banking of SBI or through NEFT for other banks. For submission of tenders visit
the website www.etenders.kerala.gov.in.

All bid/tender documents are to be submitted online only and in the designated online cover(s)/envelop(s) on the
www.etenders.kerala.gov.in. website and tenders submitted manually/through post will not be entertained. Late tenders will
not be accepted.

Online tenders/bids are to be accompanied with a preliminary agreement executed in Kerala Stamp Paper worth
T 200. Tenders/bids received online without the scanned copies of relevant documents, preliminary agreement will not be
considered and shall summarily be rejected. Any further clarification on this tender can be had from NIC/the
etender help desk number available in the www.etenders.kerala.gov.in website and from the office of the Divisional Forest
Officer, Kannur, Kannur Division during working hours. The details regarding e-payment (Bidder's Bank Account
No. where he/she is having core banking facility and e-mail 1d) should be submitted along with the tender. Tenders
without these details will not be accepted. Technical bid and financial bid shall be submitted in their respective designated
online covers.

The Forest Department will not be responsible for any inconvenience or loss to the bidder while uploading/
downloading the bid.
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The successful tenderer should execute an agreement in the prescribed format in a Stamp Paper worth I 200 within

7 days from the date of intimation of acceptance of the tender after furnishing security deposit equal to 10% of the tender
amount of ¥ 5,00,000 whichever is less. The tenderers quoting rates separately for fireline and fire tracing shall not be
entertained under any circumstances. If the notified date of tender happens to be a holiday the tender will be conducted
on the very next working day at the same place and time.

ScHEDULE-I
g. Name of Name of the work No. of Estimate Amount EMD Value of
No. Forest range trees (in Lakhs) Tender
54 form
(Nos.)
54

1 Kannavam Marking of 2276 38 1,000 BO+GST

Teak trees for (18%)

find fdling in,

1958 Teak

Plantation

Changalagate

(9.105 Ha)

The quantities mentioned in the above Schedule are approximate and on actual execution the quantities may vary.

Penalty as per rule will be levied by the Forest Department from the tenderer, if any for the delay of execution of work in
time. Undersigned reserves al rights for cancelling any work at any time without further intimation. All the prevailing
conditions are applicable for this tender aso.

Date from which tender forms will be available in the website—9-7-2019, 11 a m.

Date and time upto which tenders will be received —17-7-2019, 4 p. m.

Date and time for opening of tender—19-7-2019, 4.30 p. m.

Period of completion—2 months from the date of agreement.

Further details can be had from the office of the Divisional Forest Officer, Kannur, Kannothumchal, Thana P. O.,

(Phone No. —0497 2704808) Range Forest Officer, Kannavam (Phone No. 0490 2300971) during office hours.

Conditions

Online Separate tenders are invited from eligible ‘A’, ‘B’, & ‘C’ class contractors registered in
the Forest Department in pursuance of G. O. (Ms.) No. 226/1981 (F) dated 16-12-1981 and
G.O. (Ms)) 26/2017/F & WLD dated 20-5-2017 for the execution of work “ Marking of treesin 1958 TP
Changalagate over area of 9.105 Ha for final felling under Kannavam Section in Kannavam Range
during 2019-20".

The conditions embodied in this notification form part and parcel of the agreement to be executed for work
tendered for.

The tender document(s), may be download free of cost from the e-Government Procurement (e-GP) website
www.etenders.kerala.gov.in. No payment is required for downloading the tender documents from the above
website; however a bid submission fee, as mentioned below in this document is required to be submitted
aong with online bid.

Only those bidders having a valid and active registration on the date of submission, shall submit bids online
on the e-GP website. All bids shall be submitted online on the e-GP website only in the relevant envelop(s)
cover(s), as per the type of tender. No manual submission of bids shall be entertained for the tenders
published through e-GP system under any circumstances.

The e-GP system shall not allow submission of bids online after the stipulated date & time. The bidder is
advised to submit the bids well before the stipulated date & time to avoid any kind of network issues, traffic
congestion etc. in this regard; the department shall not be responsible for any kind of such issues faced by
the bidder.

Gaz. No. 29/2019/DTP (Forest).
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10.

14.

16.

17.

Ineligible bidders who do not possess valid & active registration, on the date of bid submission, are strictly
advised to refrain themselves from participating in this tender. If such instances are noticed, the same shall be
treated as fake bidding by respective bidder and such bidder shall be blacklisted as per departmental
rules in force.

The bidders, who submit their bids for this tender after digitally signing using their Digital Signature
Certificate (DSC), accept that they have clearly understood and agreed the terms and conditions including the
Form/Annexure of this tender.

Mention of price details at any place other than the designated place shall disqualify the bid and the bid shall
be summarily rejected.

The items and sub-heads of works to be done are enumerated in the subjoined schedule. Unless otherwise
specified, the tender must be for the whole or any individual work and part tenders are liable to rejection. A
bidder may tender for more than one work with the EMD specified in each case, but shall not tender for
any part of a work, unless specifically so required.

Tenderers should quote uniform percentage of the departmental estimate rate at which they can take up the
work specified in the schedule both in figures and words. Fraction of one percent should not be quoted.

Tender duly signed using bidders Digital Signature Certificate shall be submitted online on e-GP website :
www.etenders.kerala.gov.in before the time specified. The tender will be opened online at the office of the
tender inviting authority on date and time specified, in the presence of those bidders or their authorized agents
who wish to be present. In case it is not possible to open the tenders on the specified date due to any valid
reason the revised time and date of opening of tenders will be published on e-GP website. The bidders shall
check the e-GP website regularly for such updates.

The total amount of each tender will be read out. There is no provision for correction of bids once
submitted online. However, multiple bids can be submitted by the bidder, in case of corrections, till the last
date & time of bid submission and the most recent/latest bid submitted before the stipulated date and time of
bid submission shall only be considered by e-GP for further processing. Details of individual rates will be
treated as confidential and will not be read out. The department shall not be responsible for any service delay
in this regard.

Bidder must produce copies of solvency certificates clearly indicating to what extent they are solvent from
the Tahsildar of taluk where they reside, if required by the department for verification during agreement
execution. Otherwise 20% of bill amount will be retained in each hill.

The bidder must produce copy of recent return statement filed by the bidder before the appropriate
income tax authority along with the necessary income tax documents, if required by the department for
verification during agreement execution with PAN card. Otherwise 10% tax will be deducted.

In case of proprietary or partnership firm, it will be necessary to submit certificates above mentioned for
the proprietor or proprietors and for each of the partners as the case may be.

The lowest tender will ordinarily be accepted, provided the character and financial status of the tenderers are
found satisfactory, but the authority competent to accept the tender reserves to himself the powers of
accepting or rejecting any tender without assigning any reason therefore. There shall be no appeal against
such action.

Rule notified as per G. O. (P) 62/1976/AD dated 23-2-1976 and published in the Gazette dated 9-3-1976
shall be binding on any person who makes a written tender for the works.

The tender submitted by timber merchants, sale coupe contractors and other persons who are engaged in
timber trade within the limits of the Forest Division in which working area is situated or by the adjacent
Divisions will not be accepted.

The tenderers should have no relationship on any Government servant who is in charge of the work or who
has any direct control over the work. Relationship in this case will mean father, mother, daughter, son, brother,
sister, direct uncle, nephew, father-in-law, mother-in-law and the first cousin of the officers concerned.

Schedule of quantities, specifications of work to be done and conditions of contract to be entered into can be
seen on the e-GP website. It shall be definitely understood that the Government does not accept any
responsibility for the corrections or completeness of the schedule, that the schedule is liable to alteration by
omissions, deductions or additions at the discretion of the competent department officer set forth in the
conditions/of contract. The bidder will be however base this tender amount in the case of lump sum tender on
the basis of those quantities etc.
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18.

19,

24,

27.

Tender forms and general specifications can be downloaded free of cost from e-GP website. Tenders not
submitted in such prescribed online format or submitted incomplete in any respect whatever such as
unattested errors and corrections in rates, quantities, units or amounts (figures not expressed in words), totals
of contract not entered etc. shall be summarily rejected.

The Earnest Money Deposit of the unsuccessful bidders will be refunded immediately after tabulating tenders
keeping only the EMD of the LI and L2 bidders. The EMD of the L2 bidder will also be refunded after award
of contract/execution of agreement. The refund of amount to be made through the bank as per XML file
provided by the e-procurement system on the next working day from the date of generation of XML file and
also provides confirmation to NIC on the same. The department is not responsible for any service delay in
this regard.

Solicitors fee, if any, to be paid to the Law Officers of Government for scrutinising or drawing up of
agreements will be paid and the same recovered from the successful bidder.

Before submitting the tender, the tenderer, is expected to study and scrutinise all the conditions in this
agreement to be executed, the draft of which can be had for perusal from the Divisional Forest Officer,
Kannur on any working day during office hours. He should also be thorough about the field conditions,
terrain, labour availability etc. No plea of ignorance of the agreement conditions and field conditions or no
complaint regarding the said conditions received after putting in the tender shall be entertained on any
account. A bonded agreement should be executed by the successful tenderer on the date of opening of
tenders itself.

The successful tenderer shall furnish a security deposit of an amount equal to 10% of the total contract value
limited to a maximum of ¥ 5,00,000 (Five lakh only) and execute an agreement on a stamp paper worth
% 200 in the approved form, the same of which can be had from the Divisional Forest Officer, Kannur
for perusal. The security amount should be remitted in the Government Treasuries duly pledged to the
Divisional Forest Officer, Kannur. If the security is not remitted and the agreement executed within the
stipulated time the tender will automatically stand cancelled.

Failure to remit the security deposit and to execute the agreement, within the time specified in the condition
22 above, will lead to cancellation of the tender by the Divisional Forest Officer, and forfeiture to
Government of the Earnest Money Deposit and security if any, deposited by the tenderer. The work will also
be got done through other agencies at the risk and loss of the defaulter. The loss if any will be treated as
arrears of public revenue and will be recovered from the defaulter under the provisions of Revenue Recovery
Act or by any other legal means if not paid within a reasonable time specified by the Divisiona Forest Officer.
The defaulter however will not be entitled for gain, if any.

The tenderer should produce valid clearance certificate of Sales Tax, Income Tax and Agricultural Income Tax
to the satisfaction of the Divisional Forest Officer before the final payment is made to him in case the
contract value is of and above ¥ 5,000 (Five thousand).

The contractor shall not enter or send his employees into the working area mentioned in the schedule
without obtaining a license for the purpose granted by the Divisional Forest Officer, Kannur Division.
The contractor shall furnish a receipt to the Range Forest Officer, Kannavam Range for al the trees marked and
entrusted to him for felling and collection. He shall be supplied with a surveyed map of the working area, the
boundaries of which have been cleared and demarcated previously. He shall keep the boundaries of the area
well cleared to a width of 6 feet and shall keep all the cairns along the boundaries in tact throughout
the currency of this contract.

The contractor shall chisel mark al the teak trees of GBH 30cm and above in the plantation.

The contractor shall see that marking numbers chiselled on the trees and the departmental hammer-marks
affixed on the trees at the base and breast height are not obliterated or defaced during the process of felling
and conversion. If at any time the hammer mark or marking number is obliterated or defaced he shall report
the fact immediately to the Range Forest Officer, Kannavam who shall renew the hammer- mark or marking
number as the case may be before the timber collected is removed from the stump site. The contractor shall not
remove any timber converted from a tree from its stump site before all the pieces obtained from it are
registered and hammer-marked at both ends by the officer-in-charge of the felling area.
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3L

32(a).

37.

The contractor shall furnish the said Divisional Forest Officer for approval a list showing the names of his
agents, and other employees intended to be employed by the contractor for supervision of the work in
the contract areas and no person not approved by the Divisional Forest Officer, shall be employed by the
contractor for the said work. Whenever the Divisional Forest Officer orders the removal of any of
the contractor’s employees from the contract area, Contractor shall immediately carry out the orders.
The contractor shall not engage for this contract any person already engaged by the department for any
other work.

The contractor shall furnish his agents and other employees an authorisation for entering and working in
contract area and this authorisation letter shall be produced for inspection by any Forest Officer not below
the rank of a Beat Forest Officer. The contractor will be responsible for all commissions and omissions not
only of himself, but also his agents and all other employees engaged by him.

No extension of the period of the contract shall ordinarily be granted. But if, however, the delay in completing
the work in the contract area with the period specified in the schedule attached is due to circumstances
beyond the control of the contractor, extension of time may be granted for one/two/three months by the
Divisional Forest Officer, Chief Conservator of Forests, Northern Circle, Kannur, Additional Principal Chief
Conservator of Forests (Northern Region), Kozhikkode respectively but not exceeding a total period of 6
months subject to realisation of penalties as fixed by the Divisional Forest Officer as per existing rules and
penaty will be imposed for the trees of GBH 30 cm and above left unmarked.

If the contractor fails to undertake and complete the work within the specified time, or if he leaves any item of
work undone, the Divisional Forest Officer may at his discretion make other arrangements for carrying out the
work left undone either departmentally or through other agencies at the risk and loss of the defaulting
contractor, and loss if any incurred by the department on this account will be recovered from the security or
from other assets of the contractor.

During the period of the currency of this contract, the contractor, shall not trade in timber or firewood within
the limits of the Forest Division in which this contract work is in force nor shall be undertake any contract
work to purchase timber and firewood from any Government or private forests within the limits of the said
division or adjoining division.

The contractor shall submit to the Range Forest Officer and the Divisional Forest Officer a monthly statement
with daily progress so as to reach them before the 10th of the succeeding month showing the total number of
trees marked and handed over to him. The contractor shall be liable to pay a fine of ¥10 per month, or
fraction thereof for the period of default in submission of this monthly account either to the Range Forest
Officer or to the Divisional Forest Officer.

If any illicit felling or any other offence under Forest Act or Rules are noticed within the contract area, the
contractor shall be held responsible for the same and shall pay such penalty as may be imposed by the
Divisional Forest Officer in addition to such penalty prescribed in condition 55 of this agreement and shall also
be liable for prosecution under the Forest Act and Rules thereof.

This contract is not transferable except with the previous written permission of the Chief Conservator of
Forests, Northern Circle, Kannur.

The contractor binds himself to act during the period of contract in accordance with the provisions of the
Forest Act and Rules framed there under.

The contractor, his authorised agents and other employees engaged by him in the felling area shall be bound
to render such assistance as may be required of them by any Forest Officer of and above the rank of a Beat
Forest Officer in putting out fires and in preventing the commission of any forest offence or its detection
within the beat in which the felling areas is situated.

In case of any dispute arising between the Divisional Forest Officer and the contractor on any matter arising
out of his contract other than one as to which the decision of the Divisional Forest Officer is final, the
contractor may, within 2 months of the date of the order of the Divisional Forest Officer appeal to the Chief
Conservator of Forests whose decision thereon shall be final and legally binding on the contractor.

The contractor his agents and other employees working in the contract area shall carryout all orders issued
by the Divisional Forest Officer and the Range Forest Officer in connection with this contract work.
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41

47.

If in the course of working, it is found by the Divisional Forest Officer that the progress of work is not
satisfactory, the agreement shall be subject to cancellation after one month’s written notice issued by the
Divisional Forest Officer and other arrangement will be made for carrying out the work at the contractor’s risk
and loss. But the contractor shall not be entitled to any profit if department may derive in this agreement.

The contractor shall not claim any compensation for roads and bridges constructed by him for the execution
of this contract and he shall leave all such roads and bridges intact when he leaves the area on completion of
the contract.

Notwithstanding anything herein contained, if the contractor violates any condition of this agreement or the
conditions of the tender attached to this agreement or the conditions of the tender notification for which no
penalty has been expressly provided in this agreement or violates any provision of the Forest Act and Rules
framed there under the Divisional Forest Officer may inflict any punishment which he thinks suitable for the
violation so caused, the maximum punishment for which may amount to cancellation of the agreement and the
forfeiture of the security deposit and kolvila dues besides making him liable for all loss which the Government
may sustain in consequence of the cancellation of the contract.

If any amount becomes due to any workman or mazdoor engaged by the contractor as per Workmen’s
Compensation Act or as per provision of labour or similar laws, such amount shall be payable by the
contractor.

The tender notification and the tender submitted by the contractors which are attached to this agreement from
part and parcel of this agreement.

“On expiry of the contract all items of money found due to the Government under this contract or in respect
of any other contract entered into by the contractor with the Government if not paid within the time specified
by the Divisional Forest Officer shall be recovered from the security deposit of this contract or any other
contract entered into by the contractor and shall also be recovered from the assets movable and immovable of
the contractor, as if such sums are arrears of land revenue under the provisions of the Revenue Recovery Act
for the time being in force and in such other manner as the Government may deem fit”
[(G.O. (Rt.) 1500/Agri. dated 2-8-1965].

The security deposit or any portion of it as may be available at the expiry of the contract period after
settlement of the contractor’s liabilities will be refunded to him within a reasonable time from date of termination
of the contract period. All sums found due to Government from the contractor under or by virtue of this
agreement shall be recovered from him either by deduction from the kolvila due or by adjustment from the
security deposit on in cash. If the entire dues to Government are not fully recoverable in the above manner,
such of the dues as remain unrecovered shall be recovered under the provisions of Revenue Recovery Act for
the time being in force by attachment and sale of his assets, movable and immovable.

The contractor shall produce necessary certificates of clearance of arrears of sales tax, income tax and
agricultural income tax before final payment is made to him in respect of his contract. If any amount is due
from him on account of any or all the above taxes the same shall be recovered from the dues to him in
installments or in lump sum as the Divisional Forest Officer may decide.

The contractor shall see that no damage to bridges and roads is caused due to his negligence during
collection and transport of timber. The loss, if any, due to such damages will be recovered from the contractor.

In the case of works, the contract values which exceeds ¥ 10,000 income tax as per rules in force shall be
deducted at each time when payments are made except in the case of non-resident contractors.

Quantity of timber to be supplied to different depot is tentative and the Divisional Forest Officer will be at
liberty to change the quantity of timber and firewood to each depot with the prior approval of the Chief
Conservator of Forests and Contractor is liable to supply them at the rate quoted by him to the respective
depot.

Divisional Forest Office, Kannan, M.V.G |FS,

Kannur.

Divisional Forest Officer
(For and on behalf of the Governor of Kerala).

Gaz. No. 29/2019/DTP (Forest).
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